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P.O. Jamuria, P 5. Jamuria,
District - Paschim Bardhaman,
West Bengal, PIN — 713336.

Copy to:

1. The Sub-Divisiona] Land & Land Reforms Officer (SD-LRO), Asansol Sub-
Division, | , ' -
P.O. &P.S. Asansol, District — Paschim Bardhaman, West Bengal, PIN —
713301, , . 2

2. The District Magistrate, Paschim Bardhaman, RIS
Court Compound, p.o. & P.S. Asansol, District ~Paschim Bardhaman, West
Bengal, PIN - 713301 '
3. The Commissioner of Police, AsanSol-D'u’rgapur Police
Commissionerate, Ay ‘ ,
Administrative Building, Kanyapur, g.1. Road, P.0. Asansol, P.S, Asanso]
North, i T '
District — Paschim Bardhaman, West Bengal, PIN — 713305,
4. The Inspectdr~in—Charge, Jamuria Policg Station,” o
P.O.&PS. Jamuria, District — Paschim Bar’dh'aman, West Bengal, PIV —

-+ 713338, ‘ ' = o

sgg]ggz;;cgﬂgwmﬁgcmmc ILLEGAL FILLING OF RECORDED PUBLIC
POND AT mouza CHINCHURIA, JAMURIA BLOCK. DISTRICT pascmy;

Consideration and Necessary action.

l}{MJMS -



1. Accused Persons (owner of “Rana Brick™) - s N :
o Paresh Ghosh, son of Nishapati Ghosh, resident of Village -
Hansdiha, P.O. Chinchuria, P.S. Jamuria, . District — Paschim
Bardhaman; o
o Jobarani Ghosh and her husband Ashish Rana,‘, residents of Village
~ Dahuka, P.O. Chinchuria, P.S. Jamuria, District — Paschim
Bardhaman. ;

F:a Allegations: '

Reforms Department, these plots are categorically recorded as “Pond” and
designated for “Public Purpose”.(Attached herewith of copy of the Land
Records) ' v

1%,

3. Violation of Law: f

The deliberate filling up of a recorded water body amounts to: .

o Contravention of Section 4C of the West Benga_}. Land Reforms Act,

1988, which prohibits the conversion ang destruction of water bodies

without prior permission of the competent authority, AND an offence
Under Section 4D of The WBLR Act 1955, |

o Violation of environmenta] niorms, as water bodies are protected

under the Environment (Protection) Act, 1986, and judicial

pronouncements of the Hon’ble Supreme Court: and the Hon’ble

- National Green Tribuna].

4. Consequences of the lllegal Act: =
If the accused succeed in obliterating the pond, it will cause grave harm to
the locality, namely: it

o Deprivation of Irrigation water for - agriculture, leading to

€conomic 1oss to farmers. i

o Adverse: impact on the natural ecosystem iand biodiversity

dependent on the pond. i
o Environmental imbalance resulting in scarcity of water and
ecological degradation.



o Loss of & public resource that has been reserved for communify -
use, thereby infringing upon the rights of the villagers.

8. Urgency of Intervention: o

The accused persons ave acting swiftly to destroy the pond for their own
commercial and private interests, without any sanction of law. Such
activities are not only illegal but also against public interest, and require
immediate resfraint and penal action. ’ :

Prayer:--

In the circumstances aforesaid, we, the complainants, rost humbly pray that
your good offices may kKindly:

3} Issue immediate directions to stop the illegal filling up-pf the pond in Plot
Nos. 3311 and 3290, Meuza Chinchuria, Block Jamuria,

b) Take necessary action under the West Bengal Land Reforms Act, 1955 and
other applicable laws against the accused persons. .

<) Ensure preservaton and restoration of the said pond, so that it continues to
serve its public purpose.

d) Forward this matter to environmental suthorities and ﬂ'}e Hon’ble National
Green Tribunal for appropriate proceadings.

e} Take penal action against the violators to set an exampie and prevent
recurrence of such illegalities in future.

We place our frust in your esteemed authority to take ﬁrgent and effective
steps to safeguard the environment, public resources, and the legal rights of
the community. :

With highest regards,

Yours faithfully,

The Inhabitants of Chinchuria,
P.0O. Chinchuria, P.8. Jamuria,
District — Paschim Bardhaman,
West Bengal, PIN — 713336.




D) TH &

Rl
ool Bane Jfet




- e R afee -

0495 [ 2e0q0uy ]

I B s FLATTW- ouy A~ ST

(5) - . b

() S TEET(2)- 38300 (s) T Wowr e

(8) TEH WFIIET agT {e) % {v) #mar

Gl &I &Y BRI
TR T Ty
B TTEET

(1) vEEEE A5 w@iT oy

et BT (TN WAy GRS (A5 MR WS wpsE ey
A (3)  aFmEy w7 TaEEs ofg
ReTE Afser
IFF a%F
LIRS ’ﬁ{ﬁ %4800 o,urag v.oRe0

TG PR W - 97,839
TR 959 OFET § oF
ANTEEE R

G e A~ 9% S

Certified to be true copy w's 76 of Indian Evidence Act1872 (Act 1 of 1872)

Fees Received : Application Fee : Rs. 10, Authentication Fee - Rs. 10 x 1, Total fee : Rs. 20, Copy No.:4485




(- AT N yfamy - 2985

[ 2004005 )

- S SEa

chEr- gy CRL I TN

(s) HRE- 353
() I AFIF() - o0.¢300

o= ofim oy - 27/03/2024

(9) (6 7SI - 5

(8) Wwamaﬁaacr (¢) 5% (v) Hgay

BIEE T (HF qTE
- s ooy
foFme- TIEFT

(1) I 9mE G vy s

WIS SfE o weas TR T W ey S WY
APE(D)  Tmwwsy aor TREE g
IRTE A
IF 3T
08y eSSl 5.4800 0.03%g o.t%00

WSS A3 F - 97,839
TN T (BET & oF
SHEES Ih

3 TEE WA~ 9% W

Certified to be true copy w/'s 76 of Indian Evidence Act,1872 (Act 1 of 1872)
Fees Received : Application Fee :Rs. 10, Au

thentication Fee : Rs. 10 x 1, Total fee : Ra. 20, Copy No.:4486




